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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 27/2025

In the matter of:

Akshay Jain

........ Applicant

Versus

.........

Govt. of NCT of Delhi & Ors Respondent

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE IN COMPLIANCE TO THE ORDER
DATED 18.03.2025.

I, Dr. Siddhartha Gautam, Sr. Environmental Engineer, Delhi Pollution
Control Committee, 3th Floor, Block-B, IT Park, Shastri Park, Delhi- 110053,

do hereby solemnly affirm and state as under:

I. That, I am working as Sr. Environmental Engineer, Delhi Pollution Control
Committee and am conversant with the facts of the present case on the basis

of record maintained by Delhi Pollution Control Committee in its ordinary

course.

2. That this Hon'ble Tribunal took up the above referred matter on 18.03.2028
on the basis of OA filed by applicant against the M/s. Bake F actory, located
in a residential area of Sadar Bazar, Delhi Cantt. By way of the Original
Application, the Applicant sought intervention to address the environmental
violations as well as Master Plan of Delhi-2021. This Hon’ble Tribunal was
pleased to direct DPCC to conclude the proceedings initiated by the issuance
of the show cause notice dated 30.09.2024 and submit the action taken report.

e f:\’fhat it is most respectfully submitted that DPCC received a complaint letter
{ Ljf RA, Y
A /4 LA,

&) r "’ﬁpn‘l office of the then Hon'ble Minister Sh. Saurabh Bhardwaj, against an

i
{
i}"‘ GJ:‘ L”I ;rOfLS.‘

/

ﬁ
s
\"
y

T\ Reg. No 010/06 li,egal factory in residential area in Sadar Bazar, Delhi Cantt written by Sh
o C10/06
\(\ Akshay Jain r/o 11/55/13-15, Sadar Bazar, Delhi Cantt-110010, whereby

o

‘F-‘_-_—-—— T ——
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complainant has mentioned that the said factory is operating heavy machines

using 3-phase electricity connection, factory is also running on odd hours and
they are not disposing garbage/municipal waste improperly. Copy of the

complaint letter 06.09.2024 is enclosed herewith as ANNEXURE-1.

4. That, a join inspection of the site was carried out on 23.09.2024 by the Health
Inspector (Delhi Cantonment Board) and DPCC officilas. During the

inspection it was observed:

a. A shop namely Bake F actory, a unit of Praveen Jain and Sons is
being operational at I1/55/ 16-17, Jain Bhawan, Sadar Bazar, Delhi
Cantt, New Delhi-1 10010, involved in selling of bakery and
confectionary items with in-house manufacturing,

b. The said establishment has Trade license/permit from Delhi
Cantonment Board along with compliances like FSSAJ permit and
ESI Compliance.

¢. As per Property Tax bill of Delhj Cantt Board, the land has usage
type of “Mixed Land Use”

d. Industry has installed OGT beneath washing area

e. Industry has installed hood-suction arrangement in kitchen with
vent emanating in backside of premises, however height of stack is
inadequate

f. Unit is not having Consent To Establish and Consent To Operate
issued by DPCC

Copy of the inspection report dated 23.09.2024 alongwith photographs are
enclosed herewith as ANNEXURE-2 (Colly).

5. That, the Sub section 15.6 of Master Plan-2021 w.r.t Retail Shops and Offices
under Chapter 15 of MPD-21 namely “Mixed Use Regulation” provides as,

the industry type as mentioned against item ii) i.e. “Bakery

;7. items/confectionary items” under point 15.6.3 of Master Plan of Delhi 2021
“'5‘1(':;‘(3/267 ), and is allowed with certain conditions which are as follows:

TYE “Small shops of maximum 20 sqm area each, restricted to maximum

permissible number of DUs in the plot or Jour numbers, whichever is

;{,\ S | less, trading in or dealing with the Jollowing specified 24 items /
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2 ®

activities gpe allowed op, ground flooy only in residentiql plot,
J

excluding 4 & B category of colonjes, However, smqj) sp,
maximum 2() Sqm area each,

ops of

B category of colonies ”

6. That as per MPD 2021, the unjt is non-compliant as it ig Operating in an areg
more than 20 sqm and is operating at two floors, However, same is
permissible on Ground Floor only as per MPD 2021 The unit under the
category of “Bakery  Products and Confectionery with  Trade
Effluent/Emission Discharge”, which g II(b) case and requires pollution

control device like ETP etc.,

7. That, as per findings of inspection, DPCC issued show cause notice on
30.09.2024 for imposition of Environmenta] Compensation of Rs. 5,00,000/-
(Five lakhs only) to M/s Bake Factory on the basis of the inspection dated
23.09.2024 for operating without consent to operate (CTO) and Consent to
establish (CTE) under Water Act and Air Act and also for violation of
provisions of Master Plan of Delhi-21. Vide SCN given 15 days time to
submit the reply. Copy of the SCN dated 30.09.2024 is enclosed herewith as
ANNEXURE-3.

8. That, further DPCC issued direction on 30.09.2024 to Delhj Cantonment
Board to seal/effectively close M/s Bake Factory for operating its activity in
violating of the provisions of MPD 2021 and submit a compliance report of
action taken within 15 days. Copy of the direction dated 30.09.2024 is
enclosed herewith as ANNEXURE-4.

9..“‘-That, in reference to the show cause notice dated 30.09.2024, M/s Praveen

'Jain;i& Sons (Bake F actory) has submitted reply on 20.10.2024. In brief unit

: hq—é’*"'submitted that the complainant (Sh. Akshay Jain) has filling the

.é&nplaint due to personal grudges and property dispute, cakes and pastries
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are being baked in area less than 20 sq mtr. However no proof of area of
operation has been submitted. It was also claimed that unit have not
committed any violation under Air and Water Act and are not eligible for
consent. Also industry has mentioned about installed Oil and Grease trap and
extension of hood and suction channelization up to appropriate height.
Industry has pleaded for non-imposition of EC on small units. As unit in its
reply has neither submitted any documented proof ﬁor any pictographically
proof to support its claims made in reply. Therefore reply is unsatisfactory

and contrary to inspection findings. Copy of the reply dated 20.10.2024 is
enclosed herewith as ANNEXURE-5.

10. That, after considering the reply, DPCC issued order on 26.12.2024 for
imposition of Environmental Damage Compensation of Rs. 5,00,000/- (Five
lakhs only) to M/s Bake Factory and granted 15 days time to deposit. Copy of
the order dated 26.12.2024 is enclosed herewith as ANNEXURE-6. In

addition to confirmation of EDC, a reminder letter was also issued to Delhi
Cantonment Board to provide the ATR wrt letter dated 30.09.2024. Copy of
the letter dated 26.12.2024 is enclosed herewith as ANNEXURE-7.

11.That, no reply has been received from Delhi Cantonment Board with respect
to previous references and also unit has not deposited imposed Environmental
Compensation. Therefore DPCC vide letter dated 21.04.2025 requested to
SDM(Delhi Cantt.) to take appropriate action for recovery of the EC as
arrears of land revenue and coordinate with DCB to seal the unit and submit
ATR. Copy of the recovery dated 21.04.2025 is enclosed herewith as
ANNEXURE-S.

12. That M/s Bake Factory has filed a writ petition before the Hon'ble High
Court of Delhi challenging the order passed by the DPCC dated 26.12.2024,
bearing number W. P. (C) 6462/2025 titled as “M/s Praveen Jain and Sons
versus Delhi Pollution Control Committee & ORS. This matter was listed
before the Hon"ble High Court of Delhi on 19.05.2025, when Hon'bl;e Court

© pleased to issue notice on the petition.

g3 G ;1,3:;'?T'hat SDM on 19.05.2025, issued sealing memo qua unit. This direction was

. challenged by the Unit vide CM Application number 33318/2025. This CM

o 7
L

was listed on 29.05.2025, when Hon'ble Court passed following directions:
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4. As such, the petitioner seeks that the said sealing order be stayed
subject to the undertaking of the petitioner that the petitioner shall only
operate from the ground floor of the premises solely for trading
purposes viz. running a shop of confectionary and bakery items. He
submits that the relevant confectionary / bakery items will be
purchased by him from third parties, and the premises will be used only

Jor re-sale of the same. The said statement and undertaking is taken on
record,

J. In view of the aforesaid, the sealing order dated 19.05.2025 is
stayed, subject to the aforesaid undertaking of the petitioner.

6. The respondent no.s 1 and 2 shall be entitled to inspect the premises
at periodic intervals to ensure that the aforesaid undertaking is
adhered to.

7. In case it is found that the petitioner is not adhering to the said
undertaking, the respondents shall be entitled to re-seal the said
premises in question.

12. The Delhi Pollution Control Committee / respondent no. 1 is also directed to
take a decision on the petitioner’s application for pollution certificate dated
21.10.2024 (vide receipt no. 528512738 attached as Annexure P-11 to the present
petition). Let the same be done as expeditiously as possible.

Copies of the order dated 19.05.2025 and 29.05.2025 passed by the Hon'ble

High Court are enclosed herewith as Annexure-9(Colly).

14.That, in view of the above, the present action taken report may kindly be

CfauJanr

NENT

taken on record.

VERIFICATION

[, the above-named deponent, declare the contents of the present affidavit are true
and correct to the best of my knowledge based upon the documents and records

available in the office and nothing material has been concealed therefrom.

erified at New Delhi on thi§ || day of May, 2025.

ATTESTED g;ﬂﬂjz;;:

DEPONENT

BOVT OF W1 OF DELH

-0 JUN 92025
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1512091/2024/CMC 4 DPCC

No.minhealth/2024/ L0 3190 putens 06.09.2084
Reg.: Complaint against illegal factory in residontial aseq
Sadar Bazar, Delhd Cantt

Please (ind enclosed herewith o complaint dated 2 1,08.2004
veceived from Mr. Akshay :Mil‘h Sadar {%‘j&;’ﬁ{lf; Dethi Cantt, 110010, As
per the complaint some }:;mlw Factory is running in the residential
area Le, Sadar Bazar Delhi Cantt,

It is directed to confirm as to whether such activities are
allowed in the said area, It is not allowed, it is directed to take )

action against the such activities,

[t is also directed to verify that as to whether the said activity is
violating the norms by putting untreated waste into the sewer
network of Delhi Cantt / DJB and the grease trap or Efffuent
Treatment Plant (ETP) is not being used and the norms of DJB are
not being violated therefrom.

purther Delhi Pollution Control Committee (DPCC) should also
verify and confirm as to whether such activity of running factory in
t'l»bxé\re%idm'uzim arca is violating the novms of air pollution, water
fmii‘ufibn ote. 1f so, it is against the norms and action may be taken
at the earliest.

In view of above, it is directed to submit action taken report to
the undersigned within three weeks,

Inel: As above

(ﬁA{}R{\BDI HARADWAJ)

~ MINISTER (UD)

”””””””””” e S T Dated: 06.09.2024
¢ 1O, No.minhealth/ 2024/ "}'ﬁ‘j‘ by .?,3 }‘ 2 i if\
o L
3 g{_;:;\}. 1 )\ \ S‘; ‘ iﬁ\?\kﬂ: o i“
E(:j "QL J Chairperson, o Ll | x‘,\f
oy }QQ\%“ "7 Delhi Pollution Control Commitiee - N
e 6t Floor, C Wing, Delhi Sectt am

2. CEO, DELHI CANTONMENT BOARD _ A ¥
Office of Cantonment Board, - (\(« . \

VE P y 3 f;\;
Sadar Bazar, Delhi Cantt-10 oV

@ \;{“‘
Copy to: \

L . Pelhi Cantt 110010
Mr. Akshay Jain, 11/55/ 1318, Sadar Bazar, Delbi - i1 )

“ile No. DPCC—M(NS/6/202%CMC4~DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433)
Senerated from eOffice by DINESH JINDAL, ALO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 04:57 pm
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o,

The Sh, Saurabh Bharadwaj,
Delh
Delhi Secretariat,
New Delhi,

New Delhi-110002

Sub: -

i Health Minister,

213

Date; . J ot E

Complaint Against Running lllegal Factory in Residential Area

Respected Sir, Ma'am,
| am writing to file a complaint against “Bake Factory” at 11/55/16-17
Sadar Bazar Delhi cantt-110010 running behind the Sadar Bazar Delhi

Cantt Bus Stand.
am sharing a common wall with Bake Factory. | am mentioning my

all complaints in key points as below: -

‘&

Bake Factory is Running full flash Factory with all heavy plant
machinery with 3-phase electricity meter in residential area.

We are not able to open the gates for fresh air because every
time bakery pollution smell is coming inside.

Because of sharing common wall, from early 6am to late night 2
am we are getting machine running sounds and vibrations, due
to That we are not able to sleep at night and not able to take

rest at afternoon.
Every day | found garbage bags at my premises. Due to that bad

R

ﬁmg%li [fand flies is always there,
N- number of labours is working and using abus ve language to

each other. Due to that | am not feeling safe.
Using domestic Sewages in factory uses, due to that | am facing
sewage problem at my house, .

3

“ile No. DPCC-M013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433)
Senerated from eOffice by DINESH JINDAL, ALO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 04:57 pm
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1512091/2024/CMC 4 DPCC

| Feel very Unsafe because they are not done any fire proofing
on there wall, in case of any emergency or fire my farmnily is at
Risk.
8. Few months Ago, NGT also banned the Bakery Factory from
Residential Area.

9. They keep their waste goods and equipment’s in such a way on
their terrace which cause water logging in rainy season which

-

may cause dengue and malaria mosquitoes.
10. Several time | found empty liquor bottles at my premises.

11. Several time i found their labour keep peeping at our

house.

| request you kindly seal the factory as soon as possible.

Because of Baking Factory every time baking smell is coming due to
that we are not able to live a livelihood life. We are not able to open
our windows for Fresh Air. | think this is my fundamental right to get

fresh Air at my home.

SRR
e ——

| also Request Several times from the owner of Bake Factory about all
this. But no one take any action towards this Direction.

| request you Kindly take action as soon as possible

Thanking You.

ﬁ\‘@%@ %ﬁj
Akshay Jain
1/55/13-15

Sadar Bazar Delh Cantt-110010
Phie %251&32353583191

4
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l517344/2024/CMC 4 DPCC

WA e DELI POLLUTION CONTROL (”()MMI“FT{DE.

s %IEIPA;&&‘MESI‘ O ENVIRONMENT (GOVT. OF NCT OF amﬁj
" & 8" FLOOR ISHT BUILDING KASHMERE GATE DE M6

8. ot vislt us at 2 hipadidpee, rlellwwt.th:,iu '

b Luspection Report
: T Undguo (;’um;mwv Guonernted Id,..., .. :
1 mm &dezﬁx of the Unit } M/s . ,>‘.‘f?’£’ﬁ\ frac forg 6}( B )l
e ‘ e .{)7‘5”‘3'?1 Son L Sens. oy rz 113 /L

vh“ ﬁg“?ﬁwﬁﬂv i fédw 3 fi’mw -

i ;j

2 Owned/ Parlner's Name & Contact ; e JW%, ﬁbﬂn(.,(:,ﬂv{fxfd‘m’~3*‘

Details(Phone & E-mail) Qe 09 5 4 52
k5 Date of Inspection - : ?3{""’1(’2“&*1
4, Time of inspection E: b S m

Start of Inspection g Ohb'?/}”" 5
:5" ‘-w-rnuu@ﬁ‘d& Ig'f'd u;é; u“ﬁﬁ ?ﬁq 5'%?5‘1?)

e e |

6 G Mm@ Jfamsé?/iawgwf&f &«”ﬁ produchn
7. o B0k fola o Lopprs).
8 am{’“lwda.,mﬁwk, ﬁr&wl,v%wﬁ egent. Scidors 24

ETP Insmiied Yes/No (@C«T Y

CSImzaI led : Yestv {f? d Qg%{,&y«

- Q : 'Z b Aob
(:a‘ )'P"ijinfn v‘:f,:"‘(A;i)o‘VQ R“"L")‘ e 2 &6)}?6 ; ‘! Nés ’f p
Gl ; [?\3141,1{/; sl

#’N(Ehfa =880 ,,m,.;?m)

Dc
DJ WNDMCID‘SI 1DCBorewell J”I”&mcmif}mcm

W Dcmestmz’ TradeWK

(b} Unit ccnneucd to Conveyance S}sxm\y{sﬁw

(c’} I}aschargmg D, f)ms}?f ,Wy&‘ﬁ;?’f

“?“““”MQ‘H(:W Ha u«a;q%’“" {:“MQ

ile No. DPCC-| 6 :
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s 75 15155 )

B

e

/\’fﬁNn
s of ,%&mtrmim\ wnder Plastic i W ‘
’ifﬁm‘fm i Rules; 2016 , 1
v xcnex mm;z Haznidens Waste Yé.s?a\fg'/"
bout Hozardous Wiste
@) Stats of Authovization {if 5
any)
(1) Display Board Provided ¢ Yes/No y
% {¢)  Whether Hazardous Wasie t Yea/Mlo
is stored in Lenk proof
- container )
(@) Whether container marked with Yes/N
specified label

(&)  Whether container stored kept t
in an isolated area |

(f)  Whether Hazardous Waste is
Leing stored on pucca floor &
in covered area

() Whether date on which stoardde” : Yes/No
began indicated on each

Yes/No

gon VesiNo

S (orclgec] Sk Suchin CHenlfin lnspechr , DEB ) or

n.{f Roord Trache Licengt, Lot c’mpfk;»r;;_ Gie BN P | o

e
N T
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¥ /
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s
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Scanned wifh ACE Scann
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fo_siglor 2
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517344/2024/CMC 4 DPCC

i
i
i

Form ¢
E. A A Government of Delhi
fb %\ {Wi Department Of Food Safety
J v W Food Safety and Standards Authority of India
i License under FSS Act, 2006
GEh wan [ License Number:  13315609000392 ‘y‘&%
wip
1. Name & Registered Office address of PRAVEEN JAIN AND SONS [BAKE FAC TOPY)
Licensee / »@vg‘ﬁ?@ﬁ‘rﬁ & aliga Ftert & IM 2/113, JAIN BHAWAN SADAR BAZAR, DFLH]
IR T CANTT, DELHI New Delhi, Delhi-110010
5 Address 2:“ ;sutherized Premises / Wit 2[113, JAIN BHAWAN SADAR BAZAR, DELHI
R 1 el CANTT, DELHI, DELHI CANTONMENT, New
Delhi, Delhi-110010
3. Kind of Business | SRR & F&R: Manufacturer - General Manufacturing
Trade/Retail - Retailer
4 Dairy Business Details | 3t siar Rawordg:  No
g Category of License / Frpaf & o State License

“Inis ficense is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the

ticensee. | 4% SR e et o s arifar, 2006 3 o g 6 nd ol e & gt & o & e argafd
7% e wH T iRy,

Place [ @ New Dethi Designated Officer
Issued On [ Refigs:  27-06-2024 {Renewal License)
Valid Upto: / duar; 23-07-2029 (For details, refer Annexure)

Annexures:

1. Product Annexure
2. Validi nexur

Note;

1, Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can Tile application for renewal or madification of License by login into FSSAI's Food Safety

Compliance System(https://foscos fssai.gov.in) with your userid and password or call us at 1800112100
for any clarification. .

2, This ucm"{iw'émym\mmmm or carry on food businesses and not for any other purpose.
3. This Is computer generated license and doesn't require any signature or stamp by authority.

4. Communications from FoSCoS are belng sent to dhXXXKXKXXXXRXXXXXCOM ,
FA0000SOO0OA000CKNMKCAIT , INAXKXXXN0000KXKXKCom and 830000397 , 99xxxxx452 ,
99x0000¢452.To update these detalls, visit FoSCoS portal,

Page 10of6

»

3
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Senerated from eOffice by DINESH JINDAL, ALO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 04:57 pm




I5‘I7344/2024/CMC. 4 DPCC

F

Kind Of Business:

production Capacity(MT / Day): 0.4

218

Product Annexure

Form C

Government of Delhi
Department Of Food Safety
ood Safety and Standards Authority of India
License under FS5 Act, 2006

Fafd d@wn [ ficense Number: 133150090060392

Manufacturer - General Manufacturi

ng

Kind of Business

$1.No. | Food Category Sub-Food Category Product
1 05 - 05.1 - Cocoa products and chocolate Chocolate [05.1.3] Manufarturer

Confectionery | products including imitations and General ‘

chocolate substitutes Manufacturing

2 07 - Bakery 07.1 - Bread and ordinary bakery | Bread and Bread- Manufacturer -
products wares and mixes Type Products General

[07.1.1] Manufacturing

3 07 - Bakery 07.2 - Fine bakery wares (sweet, Biscuit [07.2.1] Manufacturer -
products salty, savoury) and mixes General

Manufacturing

04 - Fruits and

Kind Of Business: Trade/Retail - Retailer

(including mushrooms and fungi, roots and tubers,

vegetables
and nuts and seeds

legumes, and aloe vera), seaweeds,

fresh pulses and

05 - Confectionery

07- Bakery products

14 - Beverages, excluding dairy products

15 - Ready-to-eat savouries

16 - Prepared Foods

18- Indian Sweets and Indian Snacks & Savouries products

Page 2 o6

“ile No. DPCC-| & = .
MO13/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No 215433)
aenerate rom e ice by DINES JINDAL, ALO T (o] ,
ted fi Off NESH , AL (Jindal)Legal, ASST. LAW
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OMM EE 23/05/2025 04:57 p
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Validation And Renewal Annesare

| ’ Form C

Government of Delhi

\ \ a Department Of Food Safety
Lo 4%

Food Safety and Standards Authority of India
License under FSS Act, 2006

__ﬁ__,.__
L4

SRR W@ [ License Number,  13315009000392

Validity from | Validity Upto Issued On Fee Paid Type Issuing

Authority

24072015 23-07-2020 24-07-2015 15000 INR Mew State Licensing
Authority

26-07-2020 23-07-2021 24-06-2020 3000 INR Renewal State Licensing.
Authority

24-07-2021 2307-2022 19-08-2021 3000 INR Renewal State Licensing
Authority

24-07-2022 23-07-2023 27-07-2022 4500 INR Renewal State Licensing
Authority

24-07-2022 23-07-2023 23-08-2022 1000 INR Modification | State Licensing
Autharity

24-07-2023 23-07-2024 15-06-2023 3000 INR Renewal State Licensing
Authority

24:07-2024 23-07-2029 27-06-2024 15000 INR Renewal State Licensing
1 Authority

Suspension History

Current Status of License: License Issued

Note:

for any clarification.

Instant Renewal of License [ Registratlon,

4, Modification* (if kany) denotes the chan
Modification* is the jurisdictional Au

2. FSSAI vide order number 15(31)2020/ FoSCoS/RCD/FSSAI

Page 3 of 6

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can fife application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System{https.//foscos fssai.gov,in) with your user id and password or call us at 1800112100

pti-Part(4) dated 11th January 2023 allowed

3. FSSAI vide oi‘dﬂr mtmber 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 20th October 2021 has allowed the
mmt of Licenses [ Registration till 180 days of the expiry date subject to payment of penalty,

ge In the Authority. Issuing Authority mentioned along with
Hekrsa thority with effect from the date of issuance of modified

J

Zjle No. DPCC-MO013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433)
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Naon Form © Anneyxure

( : Government of Delhi
Department Of Food Safety

A N/ ’ :

\ Food Safety and Standards Authority of India

o (/’ Y License under FSS Act, 2006

aFgla din [ License Number: 13315000000392
\ person in charge of operations e iy
BA.

Qualification:

Name: MAYANK JAIN
Mohite No. 5599095452

Contact No:  N/A
Email-D: mayankjain_06@yahao.com

Address 2/121, JAIN BHAWAN, SADAR BAZAR, DELHI CANTT, DELHI |

State: Delhi District. New Delhi

Pin Code: 110010 Photo Id Card: Aadhar Card
Photo [d Expiry Date: 04-10-2015

Photo Id No: 216225571717
£oSTaCNo:  Not Provided
\ Person responsible for comélymg

st be same as mentioned

with conditions of license(T

4in Form IX, as per FSS Regulations, 2011)

Name: MAYANK JAIN Qualification: BA.

Contact No:  NfA Mobile No: 9999095452

Email-1D: mayankjain_os@yahao'com

Address 2/121, JAIN BHAWAN, SADAR BAZAR, DELHI CANTT, DELHI

State: Delhi District: New Delhi

Pin Code: 110010 Photo Id Card: Aadhar Card

Photo Id No: 216225571717 Photo Id Expiry Date: 04-10-2015
Designated Officer

Place [ ®: New Delhi
Issued On / ff@:  27-06-2024 (Renewal License)

Note: A{:y‘daange In above details shall be immediately communicated to authorities. You can apply
for modification of license for updation of details without any cost through Food Safety Compliance

System (https://foscos.fssai.gov.in)

Page 4 of 6
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Condition of License

A1 Food Business operatats shall ensire that the following conditions are roim

the cowrse of its Food Business.
Food Business Operators Shall:

4

pliee wath at all tirnes chgririg

1. Display a true copy of the license granted in Form € shali at all time at 2 prominent place i the premises.

3. Give necessary access to licensing authorities or their authorized personnel to the premises.

3, Inform authorities about any change ot modifications in activities.

4. Employ at least one technical person t supervise the production process. The 'per:‘on §t:pefﬂ?zi;‘1§ at:;
production process shall possess at least a degree in science with Chemistry/ B'_‘"C ﬁr;;sngogy[ Daiiry
nutrition] Microbiology or a degree of diploma in Fgod Technofogy{/ l:arl‘rga @ i fhens
Microbiology/ Dairy chemistry/ Dairy engineering/ Qzl technology/ Ve ii ilscimllirre i g
management & Catering technology or any degree of fisployua ir! any other Uwgiam.ﬂ .
specific requirement of the business from 3 recognized university of institute or g

’ ith in 3’ collection/
5. Furnish periodic annual return st April to 31 st March, with in 31 st Maz off ea‘csi'x1 zﬁaa;; sF:;ciﬁed*
handling/manufacturing of milk and milk product half yearly return also to Be urni

; ; P o
. Ensure that no product other than the product indicated in the license Jregistration i$ produced in

unit.

7. Maintain factory's sanitary and hygienic ctandards and workers hygiene as
according to the category of food business.

urine, sullage ,drain of place of storage of foul and waste matter

atleast once in six month.

transportation, storage etc.

registered vendors and maintain record thereof.

Page50f6
7

specified in the schedule-4

g, Maintain daily records of production, raw rmaterials utilization and sales separately.
g, Ensure that the source and standards of raw material used are of optimum quality.

£ood for sale or permit the sale of any article of
business operator shall not manufacture , store or faxpo5‘e or pef : .
- food inany preafises not effectively separated to the satisfaction of the licensing authority from any pnvy,

11, Ensure dlean-in-place system {whatever necessary) for regular cleaning of machine & equipment,

12. Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance
‘w&h these regulation as frequency as required on the basis of historical data and risk assessment to
ensure production and delivery of safe food through own of NABLaccredited/ FSSAL recognized labs

13, Ensure that a5 much as possible the required temperature shall be maintained throughout the sugp{y
chain from the place of procurement or sourcing till it reaches the end consumer including chilling,

14. The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or o, licensed /

sile No. DPCC-MO13/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433)
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Other Condition

epretars o hotesrestaianty gy,

L ; Fother fomd s, whi
othet article ot food shall PECHP A notie boaad

cooked inghee, edible oil, vanaspati ang

soll P¥paae for wale 8T e s Apeigat
CONtatning wpaaten, fit of

Fthe arhirler, gfbach boie bows

! other fats for the information of 1he ;n{rvnfimrj [rehane

 business operator selli :
3, Food .‘305 ¢ ‘ perator selling cooked o prepared food shall display a notice board contanig the naren
of articles being exposed for sale.

“d

’

3. bvery manufacture (including ghani operator) or wholesale dealer in butter (ghee vanaspli editle oils,

solvent extracted oil, de oiled meal, edible flour and any other fats shall minimurn a register showine the
quantity of manufactured, received or sold, nature of o

flour used etc. as applicable and the destination of each consignment of the substances sent out fram his

factory or place of business, and shall present such register for inspection whenever required to do so by
the licensing authority.

it seed used and quantity of de oiled meal and adible

4. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under
this act ,unless he has own laboratory facility for analytical testing of samples

S.Every sale and movement of stocks of solvents- extracted oil,'semi refined’ or 'raw grade I'. edible
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks

directly to a registered user and not to any other person ,and no such sale or movement shall be effected
through any third party.

6. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut ﬂc')ur ,or both purchased gy
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be
re-sold or otherwise transferred to any other person:

Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-
1. Karanjia oil

2. Kusum oil

3. Mahua oil

4. Neem oil

5. Tamarind seed oil

6. Edible groundnut flour bearing the LS.I certification mark

7. Edible coronut flour bearing the 1.5.1 certificate mark

7. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the
regulations unless specifically exempted from this condition vide notification in the official Gazette issued

in the public interest by food safety commissioners in spedific circumstances and for a specific period and
for veason to be recorded in writing.

Page 6 0%6
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W&

el Cantonment Board
Ot eood © antonnrest Prosas o Doty Sada Bazar, Predla £ gt 1 i Eoipdtes RIS

Contact Ol 25603837 75695450 (1 21 )
Website Itps //dethncantt gov i
Email ceodelh stats@moin

Trade License Certificate

Trade License No TL-CB-DELH-2021-138851
TL-APP-DELH- 2024-03-20-039264
TL/CB/DELH/ 2023/ 765214
Financial Year 2024-25

BAKE FACTORY

Trade Qwner Name MAY{XNK‘JNN

Trade Applicant Father/Mother/ PRAVEEN JAIN

Application No

Receipt No

Trade Name

Spouse/Guardian's Name

Trade Qwner Contact 5998095452

56/16.17 -Block SADAR BAZAR Sadar Bazar ~

Trade Address

Ward 8, Delhi
Trade Type Bakery Product
CER Date 2371242020
CBER Number Circular Resolution
Trade License Fee 5000

2870372024

License Issue Date N
01/04/2024 to 31/03/2025

License Validity

Approved by Kapil Goyal Chief Executive Officer/CEO

el o b
st ov e T

1. Grant of this Trade Licence in itself, shall not confer upon the applicant any DwnershipOTcupanty

property nor shall it ever regularize any gnauthosized construction, Encroachiment on Croyeroment langd {
any conditions of Lease or grant, sub dwision of site, change of purpose of 1and OF property 0F ay pihe vieation

of any provision of Cantonments fict, 2006, Rules made thereunder mncluding axedulive EERARTTE 215 110

2. In case of violation of any law or rules, appropriate action for such violation may be Laked by the Compeian
Authority.

3.This is Computer generated license, Signature is not required

9
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ol
g Co:‘;ma‘alo Office ;161 BHAWARN,
Seclor - 9, New Delhi (10602,

24

GAS LIMITED

(A Joint Venture of GAIL (India) P, BPOL # Govt. of NET of Delhi)

Mot Nea, 4, Community Contre, 2.V Puram,

Retail Invoice/Bill of Supply

BUSINESS PARTNER NO: 4100005701

Kavank Jain

BAKE FACTORY

Jain bhavan, Sadar Razar,
NEW DELHE - 110040
Phone Number : 9800085462
TIN No

G8IN

INVOICE

Dredhi Srall Commarcial Dost PHGEPE,
Invoice No 147410

T
Invoice Date r 0RZA

Dispatch Date 405 20124

Due Date 3 2108 2024
Disconnection Date 27.009.2024
HSN code - 2711

Commodity-Natural Gas

PAN

RTGS Details
Beneficiary Party Name : Indraprastha Gas Lid.

Bank A/C Number :IGLCOMZ4100005701

Bank IFSC Code : IDFBG010204
Bank Name ; IDFC N—
Billed period : 01.08.2024 - 31.08.2024 Bank Address  : CMS HUB Branch, Mum
UM DISCOUNT | T
SNO | METER PREVIOUS PREVIOUS | CURRENT | CORRECTION | CONSMPTION PRIC%/ cowgﬁ&z‘nom 32::? |
NC DATE READING READING FACTOR(C] p=g.Apc |SCMIE) e e
(A’ (B} 52 0.0%
% NYSB037Y 31.672523 24517.53 2544664 1.000 J 788.7CG ’ 58.50 47522.88 ]
30347115
TOTAL VALUE -
VAT 237614 INR
Arrears 0.13- INR

TOTAL AMOUNT DUE { Before due date }

49BYR. 90 INR

invoice will show arrears.

Note : 1. DD / Cheque without Business Partner No. will not be accounted for against your invoice & next

2. Please mention your Name & Tel / Mobile No. on the back of the DD / Cheque

PAN : AAACIS076R

I 44

A i

3

N

CAuthonsedSignatary

TIN No, : 07200216284 eff. from Sth April 1999
§ CIN No. : L23201DL1998PL6097614-
i Service Tax Regn, No, : AAACISO76RSTO01
# GSIN : O7AAACISO076R1Z2
mW your Cheque/DD favouring “INDRAPRASTHA GAS LIMITED Afc Busing

N commercial segment, IGL Bhawan, RK Puram secior - 9, Dethi,

‘ile No. DPCC-M;’ZOM-CMC#DELHI POLLUTlON CONTROL COMMITTEE (Computer No. 215433)

REMITTANCE SLIP{FOR CEFICIAL USE ONLY)
ss Partner No 4 100905701 ~

 BusessParner: 4100005701
~ Name: . MeBAKEE Received gn-

o @ ACTORY Inveice Ng - 100038914319

Qs“ FiptNo . . Date : &
: : mount ;

Cheque [] Demand Dra {_] ChequeDD Ng; Dat 10

e
Amaunt

And submit it af any branch GTDFT bank e 1 1
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Pelhi € ant oranent Board

Property Tay i

{ ) ‘
% (Unter npetion cafa) Captonment Aot 20058}
? — Taw Bill for the poied otfe 472074 1o IOV

Bill e
Bill Doy R L Ui Property it g7 R TR 3 i ‘v
| roripn S phiel . B0 AL
ate OLDA in ek P'“’f‘“n\f Code or . SO R TR
: PTINJABAS Praperty 19
Location 3 Rosaon e . g
& ¢ Sedar Barar - Ward & Usaye Type
LS8t pe Vs il
see Name ¢ Pravesns Komar, Subhash Chand ARV . wnar s

Addrey » ¢
N 587545 1637 Sadar Bazar, MA, Sadat Bazar Dathi- 110038

o , :
X Conriptin TR [Ce DemanalEs | [ TotalAmountlRS) i
Hovse Tar .00 : Fires 00 : 160600 e
o A 0.00 " 30000 300.00 .
Toansenvaney snd Scavenging Tax 2.00 “Thso.oo A - s W
G 250 S5 G e N IR L
[Us #r fes for Solid Waste Management 1000 v lohne.00 : ODULD mewwj
Aebate : £.00 500
Demang Natice Charge . josn .40 ‘
Adhoc Rebzte g e,{}c‘ ¢, G0 __;
Round OFf w o0 cm; - %
Total Bill Amount : 24586,00 pLEE ’ —
Advance Amount avai%gie /¥ Wi Z 1(;*5; ‘
ey cam. Famw&‘f - e ZADEEOD
Total Payable Amount... : ‘ :

21 Dive Date ¢ 20/061202%

wxCEG Detw

: i % T T %
‘ yf:wmﬁmmmpieta payment of property tax gues by 3uth Jung, 8 POLRE of gempnd with e waed s provaded

(At 2006, Demand Nobice fee of R, 100/~ wil Soocharged om the 1ssue of the sume 35 pet pravisien ¢f

days from receipt of the ibid demand notice.
Sind e

- ‘““‘@P‘&n—a‘ln‘-'q-’hﬁn-ﬁdﬁ“*‘a&-«‘uugyﬁ.“.---_-‘_-__..'_Qk

ement{ For Offcial use onty)

8ill No + BILL-105554%6
.;ng;,gmsawmsé Total Payment T 260EE Q0

,Subhash Chand,ﬂ«»ﬁ&ii{%ﬁ,lt«,l? Sadar Bazar NASagar Bazar, Dethi-10010

1S |94/~ DF 26 [s /o
& onlirne.

11
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i

E i v gl
[ty (€ antonment Boa ! w14 I«h

!’H‘»[H'fg}; Iar frall

; st Lot JOLt) i
5 wis ppEdytriad H i s
{“{ﬂ.’!f»f e frOY LA abd ot

i
i .} 0 J
4 OIx 1 < :"‘:M"HQ"" IRRAER PR AL o
< s ied GHOAL g
E At Yax Rt for the pee | |
| BN BILL tonsnse e Hesiggar Propecty 10 st 0
B Byt oL Olh Prasperty Loctrre
bt £2 SR R AP
PLHIZARAS Property ¥
Location Sadar Barar - Ward n Usage Type -
Assessee Name s Subhagh Chargt Praveen Kumar ARV
Address 1-55/1aA,16.17 Sadar Bazar NA Sadar Bazar Delli - 115910 #s) Total Attt
: ‘ Tax berﬁﬁ;ﬁ?oh" “Atrear Amount(Rs) | Current Demand( e
House Tax papes 367 10
Water Tax 0,60 R ot
: 180 O ‘
Conservancy and Scavenging Tax 0.60 i -
Eduation Cess 0.00 67 64
G55
: 90,00
Swatch Bharat User Charges 0.00 6900.02
Redate 0.00 G.00
Rdhoc Redate i e e
2 b i
Total Bill Amotnt i 0.00 99954 .00 s
e VoW
Advance Amount available fPaid” = = | ° i
9584 56

% o
F R

o
R

Lipea ]
i i
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(LI A Y B E 230994
Nam HIB AV ANK JAINGAY My DRAVEE N AR Ganrtienmt L aml (WAL 0 Rt
Contraet Donypnd ¢ pergisatinn Date
Sanurity Depasil

Silting Aedrrpsy PR s * :
h BRACAE Y AN Pravimer §aetol S Dhargey
e - Phintiied Laes L bR AT £oanpanlinn Tpo
’ s s AR "
Supply Address WOUSE NEY S 112 SADAR BAZAR Jonn Hhasasres t.'mﬂ vfﬁnqm;
Liit | AMDIMARR fA T Mo s Bl Banis

g7 84l MTT oLy DR R R AL 4
DELTANTER aaegtdvndss Bill Pamark

Walking Sequence
{415 Hil Date

PolePilia Mo,

Motsile Tel No DEEAANETT S ;
e e TATHROTMAR COR Bl to.

E-mafl

17-SEP-2024

frmtoediEte iy Arasti

% Total Amaunt Payable

Rs. 2020.00

“For s help related lo Oniine 1 istratian of N Corneclion eqaest, please:
caniast & 24°7 nelpline nmeﬁ 9124 oF What's App MYWSZGN orLive Bill Periad 3&!&7/2024 to 30/0B/2024
Cnas with our Exeouives gt wiw tawpovéerdcﬁ o 3 Days: 32 thonth: 1.0322
etres: anryadfor FY 2028-2024 alrea dy aciusted in Bt o 4
ennsaToeTR Genrrated 101 e period 24022024 10 26,0 20?.-‘: JHar Rs
24624 . TDS deductsd Fs. 0.00 .
Fixed Charges 1032.20
! 15,00 M100:00 *1 0322 103220
Yake your WWIGD payable t»: Tata F’ower t)e ; :
475458, taammm‘lm e phosie B il ] : 841.50
: ; JRL: : 4 Energ y C?w Yo AmourtiRsi  Tae i
o G bu : A & 207 %300 szft}.'u‘e
m o8t (PRACY Is being o bt 43 X450 260,50
mw.m;w BI5% andnﬁ&em RG24
relereverse gide afbilt e
Total 841,50
power Purchase Cost Adj. Charge {PPACY
g ; . PPAC On Fixed Chage 50.32
P apeos | A48 | OG0 s # PPAC Onasrmg«,fb%aqu 73.%3
| 2 | A | howel |mas | 000 | O i i Ditterential PPAG On Fixed Chargas 285.68
21 | 654 | mows | 698216 o 490 S3E0.00 2 Differential PRAC On Energy Ghatges 232.90
o | e | Acwar | sesre | 600 0.5 546000 Surcharge
3% A87 howsal | 477588 ke 206G S4BG00 ) T
2 Tewd Vapsars | og | ean 3pa0 40 On Fixed Chaige @3% 82.58
b & On Energy Chosges B8% 67.32
%@, Pension Trust Surcharge
On Fixed Charge 72.25
i On Enorgy charge 58.91
B Electricity Tax @5% (on #}
| -
A i
B o 2847.29
¥ ertrizity Bill Supimaey /S e & Bt
Hukpsidy Provisional Topat eyt
(il Refund Payaiis
BHARAT

o, BILLPAY

o

POLLUTION CONTROL COMMITTEE (Compiiter No. 215433)
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PRAVEEN JAIN & SONS
2/113 Jain BhawanSadar Bazar, Delhi CantiSouth West Delhi, Delhi - 110010

Grand Total of Salary ¢ Wages for the month of Augnst, 2024

(i’&al Earning |

BASIC YER0T S
HRA o
CONVEY R
SP; AL 0
g LUNCH TR
' CCA 0
PERF RON it
ARR1 {304
INCT 7768
ARR-] 0
ATT. ALL 0
QVERTIME 0
Total Earning 206525
 Total Deduction ) (Employer Contributions)
ES.IC. 704.00 ES.IC. 3033.00
ES.IC. onQ.T. 0.00 ESJIC onO.T. (.00
ADVAN. 38000 LWFER 0.00
LOAN 0
LTAX 0
P.TAX ¢
REC-OT 0
LWFEE 0.00
P.Tax 0
Total Deduction 38704.00
Net Payment 167821.00
Total Employee 12

ESIC Details

Total Employee 8.00

ESIC Wages 93316

ESIC Employee Share 704.00

ESIC Employer Share 3033.00

Total Amount 3737.00
14
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PRAVEEN JAIN & SONS

2 113 JAIN BHAWAN SADAR BAZAR. DELHI CANTT SOUTH WEST DELHI, DELHI-110010

....... Firm ESIC Number 2000 1815720000809
Salary Wages Register tor the month ol August, 2024 Page Mo, : |
T Bty i Satary Wage " ENanasiee Earnitigs Deduciions Employer Net Signature
i Rate , Share payement with
: ate
% % TRASKT SPLS WD, 4. SABIC SPLALL  ARRA e
; B e § oG 5 Stamp
LA LAUNG BT, Gt HLEA. LUNGH INCT ESLG. LTaX EELE
ONVEY GOA Dk VP CONVEY.  OO0A ARR-E ADVAN. nqu. R
PERE BG EL P, PEREBO  ATT.ALL | LOAN REC-OT LWEER
: B Total Mgﬂmn OVERTIM  Total | LWFEE Total
TR AR AR L 24BGD [ 25.00 0.00 24850 0 5330
S B BRGNS 2100 1400 6.00 0.00 8100 1400 0 0.00 Y -
" S | 4550 o 0.00 0.00 4550 a 8 15060 m fape
{ o 000 3100 o 0 e b ’ ;
; 39900 0.00 0 45290 0.00  15000.00 0.80 BUEES
xxxxx =y R [ 25,00 T.00 206600 ) 267 . .
5 oy . | o 1400 .00 0.00 0 1400 0 L
- o o 000 0.00 0 0 o 10000 i il
’ i o 0.00 3100 0 0 4 0 s
: v B | 21400 0.00 0 21667 000 1015000 §50.00 11517.00
TTEETAL T G 16.00 5.00 11881 i} B56 .
v AR VERIAS w 6 gl  so0 000 0 ° - - 0 ass.16
@ § § N A W M o ol 6.00 10.00 o Ft) M N & d Q(OO
o L ! 2 oD (4] ®
m 1 .Eww w Mm b 9 12507 0.00 89,00 385.16 12418.00
H
; I3 0 0
........... 42000 ﬁ 0.00 0.00 - 5 a 0.00 o
20000 o 0.00 0.00 o o o Q 0.00
OO0 o go0 9100 e 0 o o 0 008
: mmm e o ) 0.00 0.00 0.00 .00
5 56 Za3s? o “
e s 5 1285 722 0.00 0
Mwo g o o o 10000 w M,MM
> 3. 4 o 0 00 .
48 aeEn 0 26374 000  10000.00 go0| 1637400
.04
..... 3
B 500 24000 o v
) s i 0 2500 2500 W . 0.00
. N 64060 o5t 0 0 0 e g
a8 ¢ 2604 o D o o o080
A Eii 3180 b 228500 0.00 .00 .00 3256080

15
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PRAVEEN JAIN & SONS
2113 JAIN BHAWAN SADAR BAZAR, DELHI CANTT SOUTH WEST DELHI, DELHI -110010

Firm ESIC Number 20001

Salary  Waaes Register tor the month ol August, 2024
Particaiare Satary Wage ’ Altendance Earnings Deductions Employer Net Signature
HAste Share payment with
WL B, BABIC SPL.ALL ARR-1 Revenue
WD, M HRLA. LAINGH INCT BS540, 1 TAX Stamp
’ Mo‘r WP, CONVEY. CCA ARR-3 ADVAN. P.TAX £.8.10.
EBO JEL P, PERF.BO  ATT. ALL | LOAN REC-OT LWFER
s LR Totat #Gﬁzn OVERTIM Totat LWFEE Totat
) Wy 1ezTe Q 25.00 0.00 19279 4] 2001
B Ad e 1400 6.00 0,00 Q 1400 0 145.00 g
5 LR TR & L¢] 0.00 $.O0 0 o o 3000 a £26.57
¢] 0.00 31.00 ] 0 ¢ o 0.00
20679 0.00 0 22680 0.00 3145.00 626.57 19535.00
o = & 21000 0 14.00 0.00 11516 [} 73z
& 0 2500 3.00 0.00 0 1371 2500 106.00 0
- 218 L] 0.00 14.00 118 a ] 0 [ 455.52
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515720000099

....... Page Na. 0 3
Salary Wages Register for the month ot August. 2024 - S
; it : Earnings Deductions Employer Net Signature
Darticutats Salary Wage Attendance Fing Share payment with
Rate ) AR Revenuse
N Derigy o NADE BRASIC  SPLALL WD AW BASIC SPLALL o Stamp
T N HiTA LUNGH  [HD. CH. HAA LUNGCH INCT E.S1C. LTAX i
SRR SCONVEY CCA Gl W.R, CONVEY. CCA ARR-3 ADVAN. P.TAX e
R PERF.BO (EL. PO, PEREBO  ATT.ALL | LOAN REC-OT LWFER
smee N Dl Total waﬁ% OVERTIM  Total | LWFEE L
188.00 0.00 162017 o 5309
I 480G 0,00 4100 10104 T788 704.00
L 0.00 13890 8237 g 38000 3032.78
0.00  234.00 ¢ 0 0.00
400 0 206525 4.00 38704.00 3032.78 167821.00
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Sadar Bazar Road, Kabul Lines, New'D
110010, DL, India

Latitude - Longitude
28.594912° 171225565

Local 14:23:11 : Altitude 228.4 meters
GMT 08:53:11 hen Monday, 09/23/2024
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'_}'.a‘_da ‘ Bazéz‘:.Rmad; Kab‘ul Lines, 'N;ew»'De'lﬁi,ff ,
e 110010 DL, Ind!a e

Latitude , Lah’gitéjde ;'
985940428 2 +77.120638° ,
local 14:23:30. ' Altitude 228.8 meters
GMT 08:53:30
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Latitude s Longitude
285950378, /&£ 77122508

Local 13:51:52 i Altitude 232.1 meters
GMT 08:21:52 = ¢ Monday, 09/23/2024
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! . DELII POLLUTION CONTROL COMMITTER , ) ‘
lidsley DEPARTMENT OF ENVIRONMENT, (GOVY. OF NCT OF BELI) g‘%& LIFE
W STH FLOOI, ISR BURLDING, KASHMERE GATE, DELHLS m@{é} LIFE

W% visttus at s Wtp e dellinevt sy : w4, Eovaronanent

F:No: DPCC-MO13/6/2024-C MCADELI POLLUTION CONTROL COMMITTEE Dt %o [ee( 9, 2y

ey i;} {3 i 4 . {,

to, VALY &b~ < {

. Sadar Bazar
L New Delhi-110010

Show Cause Notice for Imposition of Environmental Compensation (EC)-reg.

ereas, the whole Union Territory of Delhi has been declared as Air Pollution Control
r sub section (1) of section 19 of the Air (Prevention and Control of Pollution) Act,
Notification No. GSR 106 (B) dt. 20/02/1987.

A ﬁi whereas, as per section 21(1) of Air (Prevention and Control of Pollution) Act, 1981,
ed to date no person shall, without the previous consent of the State Pollution Control

~ Bear CC in case of Delhi), establish or operate any industrial plant in an Air Pollution

Control Area.

Whereas as per section 25/26 of the Water (Prevention and Control of Pollution) Act,
1974, as amended to date, it is mandatory to obtain Consent from Delhi Pollution Control
Committee in respect of any industry or operation or process or any treatment and disposal, an
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream

or on land.

And whereas, Hon'ble National Green Tribunal (NGT) vide order dt. 29.01.2019 in O.A,
No. 06/2012 & 1.A. No. 300/2013 in the matter of Manoj Mishra Vs. Union of India & Ors, has
issued various directions to take coercive measures of closure, prohibiting and Imposition of

Environmental Compensation on against the defaulter water polluting units.

And whereas, the addressee unit i.e. M/s Bake Factory, 11/55/16-17, Sadar Bazar, Delhi
Cantonment, New Delhi-110010, is engaged in the activity of “Bakery Products and
Confectionery with Trade Effluent/Emission Discharge” and found operational without consent
10 operate (CTO) under Water Act and Air Act, thereby violating provisions of both Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981 and also found in violation of provisions of Master Plan of Delhi-2021 and Violations
pertaining to Master Plan of Delhi-2021 are as follows (relevant pages of MPD-21 attached as

Ang-Ag

) n: .
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i";‘ﬂ»mm; O BRVEROBMBME N, (v 1 00 i 10 BRLEY
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FNa BECC MOV 2034 M4 BELI POLLUCHON CONTROL COMMITIEE

¥

'y > A

Chivt Bavoutive Offiepy
e el Cantonmient Posind,
Madar Pagar, Delbi Canii- TG

RV hone MU Dk Nisetory, 18871007, Sudie Bazar, Delli Cantt:

Wt n complaint Tetter win recelved Trom Ole Hon'ble Minlster of Urban

Ml Governmient of NCT of Defhl dt, 06,09,2004 w.rt, epal factory f&&iii;?f%ﬁ’ M/
Elory i residentinl srea-Sadie Bazag, | Delhi Crantonmient,

quent o which a joint fnspection wis conducted by Officials of DICC and DO o

B0 found that the said unit wi viotating the following pravisions of Master

BAOZT (relevant sectiony ol MIPPL2 T wre placed i AnxeA )

s oper MPLY 2L, maximum [Wﬁlﬂii?‘é?ﬁhlﬁ i o operate bukery in Mixed use aren is 20

mibia, while the said unit is of approx, 70 gl (57,5 s mirs), an told by proprietos

enlisted i MPD2L are allowed only on ground Noor, while the suid
Lin bakery activity on 2 floors

e af the illegal units from the residentinl/ none conforming arens

passed judprment on 07,05,2004 | i LA, No 22 n W) No, 4677 of
1OUS 1t 1:*{} s M Melitn Va, Union of Indin & Others, As per the suld Jud pment, all Industrial
anits that Jave come up in residentinl / non-conforming arens in Delli H!i\ﬂf zzi%c; i %iwé’%&
996 shall close doven, In this order w Monitoring Commitiee was cor pithisted comprising M “;

' ;3( - i i i3 s e G 5
Chiel Secretary of Dethi 1) Commissioner of Police, Delhl (i) Commissioner, Ml

Corporstion of Dethi and (v) Vies Chulmiin of DDA (0 oversee ane et complinnee of i
i Annpudiee of the

durections contained in the judgment dated 7ih Miy, 2004,

Fhe Chiet Secretary, Dellii has taken a meeiing on 06,17 201 o whereln It was decided

that setion on units aperating i noncontor mitig wreas and vielatin # Master PFlan will be taken by

respective fund owning spencien

1

sile No. DPCC-M013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433)
Senerated from eOffice by DINESH JINDAL, ALO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 05:03 pm




238 @

1518906/2024/CMC 4 DPCC

Dellit Cantonment Board is hereby 1 equestod 1o close/seal the waig

Phis in view ol above, .2 :
i thelr jurisdiction and submit the

premises and take same action against smilarly placed units

ATE within 15 days of receipt of this letter

This is being issued after approval of the Member Secretaty, pPec

ol As ahove i
e stlon Controd Cowimities

{ndfpionn, Vikas Bhiawan 5
(pger tels Road, Givii Ling,
Dethi 110054

Copy to:

i ﬁ% é&;zgm?bh {ﬂzai:c;l waj, Minister (UD), GNCTD, 7" Level, Delbi Secretariat, New Delhi-
HHO002-or kind information please
Master File, CMC-1y

2
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{0,

Fnvironment Engineer,
CMC-1IV
Delhi Pollution Control mmmtm@

f fﬂ‘ﬁn’si
{}% por ol ion ?igmg &,; ?q
ey Nz :

{ ?%}‘?f%
lind Floor, Viaks Bhawan-II, ?}%zg
Upper Bela Road, Civil Line, Delhi-54 e Racoing g Offer |

s IS

Sub: Reply to the Show Cause Notice dated 30.09.2024
received on 04.10.2024 proposing to impose
Environmental Compensation against M/s Praveen Jain &
Sons(Bake Factory) I1I/55/16-17, Sadar Bazar, Delhi
Cantt., New Delhi~-110010.

Ref: F.No.DPCC-M013/6/2024-CMC4-Delhi Pollution
Control Committee dated 21.05.2024

Dear Sir,

1. The above referred Notice has been received to the
undersigned on 04th October 2024

Z. At the outset, it is submitted that said Notice is beyond the
ground reality and is nothing but a tool to harass the
undersigned under political pressure at the behest of those
having personal grudge against me to settle the property
dispute,

Té

‘Lis noteworthy that my small shop has bee

alleging violation of Air Act, Water Ac
Delhi-2021

Lad

n singled out
t and Master Plan of

L am hardly able to make both ends meet from

shop in gue "
16p In questio hy selling confectionary and bakery items

Wk s

7/ f” ﬁ “
& !',»;{,s,?!‘”“
Vv ’
1
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Most of the selling material i Procured from
-old at shop i ki * outside and
sold at shop in question. Only cakes and pastries are pa
that too using area less that 20 Sq ire baked
only. Hence, there is no viol

Delhi-2021.

Meter at ground floor
ation of Master Plan of

4, Itis submitted that noticee is running small shop at Ground
and First Floor. Some portion of second floor is used for
storage of disposable items and sale items of bakery &
confectionary i.e. biscuits, namkeen, packing material etc.
as per requirement from time to time and some portion
remain vacant. It is a matter of fact that activity of the
noticee from the premise in question does not tend to
cause any air pollution or water pollution to such extent
that make the noticee to obtain consent under those Acts.
Hence, it is incorrect that noticee has committed violation
of any provision of the Air Act, 1981 and the Water Act,
1974.

5 The noticee is having valid Trade license/permit from Delhi
Cantonment Board and has full compliances of FSSAI

permit and ESI norms.

6. Category of the premises of the noticee is Mixed Land Use.
Herice, activity undertaken by the noticee Is permissible at
the premises in question.

1/ L
. f, }}ﬁw f}y}(ﬂmiﬁ

.

g7 2

2
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o is provision of *0il Greece Traping’ installed at the
ere 18 PV

cos to avoid its mixing in the sewer line.

it is also important to mention that hood-suction
lready in place in kitchen at the ground

arrangement is a
floor where baking microwave s installed. It is humbly

submitted that height of stack has been made to adequate

height which can be verified any time.

g. It is humbly submittéd that proposed imposition of heavy
penalty on such small entity under political pressure to
settle personal score of someone is misuse of the law and
executive functionary. It is noteworthy that noticee has
been singled out from the market just to harass. To the
pest of knowledge of the noticee, NO other entity running
sirilar activity at larger level has been issued any such

notice from DPCC.

10. The act and conduct of the DPCC is malafide, arbitrary and
violative of Article 14 of the Constitution of India.

11. The noticee is law abiding entity and committed to
compliance of all statutory norms,

12, Without prejudice to above made submissions, as an
abundant caution, the noticee has ajzpﬁed for consent on

MHA portal to avoid any controversy and conflict.

cile No. DPCC-M013/6 v = .
/. (6] DELHI POLLUTION CONTROL COMMIT m T 2154‘33 %
; 7
2024-CMC4 EE (Col puter No
)

Senerated from eOffice b
y DINESH JINDAL, LO(i B
(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL
COMMITTEE on 23/
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3. It is stressed upon that no case is made out to impos th
o HPUSE the

Environment Compensation against the unjt With
( ‘ ‘ - Without
prejudice to said submissions, it ig submitted that th
oo 1% >§8\ Q
Environment Compensation propo - )

. se i

Posed to be imposed o

small entity like noticee is dis;proportionate to the violatio
ations

alleged.

14. The noticee undertakes to take Féquisite steps as directed

by the DPCC to enable it to continue the bread earning
activity of the noticee from premises in qﬂestion.

Without prejudice, the above submissions, the answering
unit craves liberty to submit additional reply. Liberty is
craved also to make oral submissions with relevant
documents during course of hearing, as and when
opportunity of hearing is provided as per principal of Natural

Justice.
In view of the submissions made herein above, it is

prayed that Show Cause Notice dated 30.09.2024 (receive
on 04.10.2024) under reply may kindly be withdrawn.

Thanking You,

Regards , "

/ ;
1 /W

v PO | ) .
M/s Praveen Jain & Sons (Bake Factory)

MO8 199909 55724
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FoNou DPCCMO1308/5 024008 CDELI POLLUTION CONTROL COMMITTEE ?z'zﬁ;é?;fk},vf“’é@z‘:é’
g’f »”} fyeﬁff.«-' g g

MU Praveen Jain and Sons (Bake Factory)
cdar Baear

. .
Lanth- 110010

KRR R

Subject: Quder for imposition of Envirenmental Damage Compensation 1eg.

Whereas as per section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974, as

wnonded to date, 11 48 ma ndatory to obtain Consent from Delhi Pollution Control Committes in

wot of any industry or operation or process or any treatment and disposal, an extension or addition
reto, which is likely to dischar ae sewage or trade effluent Into a stream or on land.

And whereas, Hon'ble National Green Tribunal (NGT) vide order dt. 29.01.2019 in O.A. No.
& LA, No. 30022013 in the matter of Manoj Mishra Vs. Union of India & Ors, has issued
tons to take coercive measures of closure, prohibiting and imposition of Environmental

Compensation against the defaulter water polluting units.

And whereas, the addressee unit i.e. M/s Praveen Jain and Sons (Bake Factory), 11/35/16-
17, Sadar Bazar Phase-II, Delhi Cantt, New Delhi-110010, is engaged in the activity of Bakery
producis and Confectionary with Trade Effluent Discharge.

And whereas a Show Cause Notice for imposing Environmental Compensation (EC) of Rs.
200,000/ (Rupees Five Lakhs Only) was issued to the addressee unit vide letter dated 30/09/2024
vo. DPCC-M013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMIT TEE/2938-39) based

the deficiencies observed during the Joint inspection of Officials of DPCC and DCB dated

wpy 43
LEI 1

23/002004,

And 'w%?(ffuéﬁ the addressee unit has submitted areply dt. 20/10/2024 and informed that they

have rectified all the deficiencies and requested to withdiaw the above said show c cause notice dated
30/09/2024, mee er the reply was not found satisfactory,

Now therefore, the addressee unit is hereby directed to deposit Environmental Compensation
(Rupees Five Lakhs Only), for the damage caused to the environment and as :
, in the form of demand draft in favour of Delhi Pollution Control ]
which necessary action will be

(EC) of Rs. 5,006,000/
per “Polluters Pay Principle”
s f‘zmn the date of issue of this order, failing
pcz I 1w smiudmg, recovery of sai HL by the concerned SDM as

Commitiee within 13 day

fated ’wzzmbf the m?ﬂ‘scw,c unit a

init

This is Issued as per approval of Competent Authority {,{»\ N%;@
WA \w\
alv

{S:i?"gga}& Vatts)
In-charge, CFC-1V
"t?jgy Vatts

*fo: Master File, CMOCHY

1

“ile No. DPCC-M013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 215433) TR A
3enerated from eOffice by DINESH JINDAL, LO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 05:13 pm
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“ile No. DPCC-M013/6/2024-CMC4-DELHI POLLUTION CONTROL COMMITTEE (Computer-No-215433)
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Anné)‘”‘?’7
Lt

s

fy Speed Post

Dy tiy Pl y
? 1o
By amm MY axu;mm;
msm%i m Wapy

ONTROL COMMDTTER
E;u.mz {3§ 8¢ gu{ m:m:

L %ffef ¥Vawmm ¢ Officer f% ,} 25’2’ 2o
Delhi Cantonmen Roard
i

Sadar Bazar, Delhi Cang. 0010

ii%

Wt Diveot: .17, Sadar Bazal
=-LUDirections to seal/elose M/s Bake Factory, /3310 [6-17, 2888l

Delhi Cantg, N New Delhi-110010 110010-reg,

Subject: R

This is in refere nee to t : ; this regard a letter was
the above ¢ ¢ matter. In th
e above mentioned subject i " POLLUTION CONTROL

issued to you vide Letter No. DPCC-M013/6/2024-CMC4-DELH 4 premises
‘Zif}’\’?’\, HTTEE2935.57 (Anx-A), whereby DCB was requested to close/seal the sal pfAmmn
and take same action against similar ly placed units in their jurisdiction and submit the ACt

Taken Report (ATR) to DPCC within 15 days.

) o ) . ndl
Flowever no ATR has been by DPCC till date. In view of this you are requested to kindly
submit the Action Taken Report at the earliest

This is being issued after the approval of Competent Authority.

Encl: As above

Copy to: Master File, CMC-IV

1

3enerated from eOffice by DINESH JINDAL, LO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 05:14 pm
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1608935/2025/CMC 4 DPCC

“if‘hza isin }eimme 1o (}i der
ﬁi %ﬁx & @m} dr. i& 03202

i%a;m' %ihi Cami~%1001ﬁ 50 f;
(Ei?ﬁ} as }med onit.

Sz is aim mmzmm i@: @mxm

Senerated from eOffice by DINESH JINDAL, ALO(Jindal)Legal, ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 23/05/2025 04:53 pm




IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 6462/2025 and CM APPL.29420/2025 (Stay)
MS PRAVEEN JAIN AND SONS ... Petitioner
Through: Mr. Rituraj Biswas, Mr. Chandan
Kumar, Mr. Mayan Parsad, Mr.
Ananyo Roy, Advs.
Versus

DELHI POLLUTION CONTROL COMMITTEE & ORS.

..... Respondents
Through:  Adv. (Appearance not given)

CORAM:
HON'BLE MR. JUSTICE SACHIN DATTA
ORDER
Y% 19.05.2025

CM APPL.29421/2025 (Exemption)

1. Allowed, subject to all just exceptions.
2. The application stands disposed of.
W.P.(C) 6462/2025 and CM APPL.29420/2025 (Stay)

3. Issue notice.
4. Learned counsel, as aforesaid, accepts notice on behalf of the
respondents.

5. Let reply, if any, be filed within a period of four weeks from today.
Rejoinder thereto, if any, be filed within a period of two weeks thereafter.

6. List on 08.07.2025.

SACHIN DATTA, J
MAY 19, 2025/uk

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 02/06/2025 at 10:17:12




IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 6462/2025
MS PRAVEEN JAIN AND SONS ... Petitioner
Through: Mr. Vikas Mehta, Adv. and Mr.

Piyush Jain, Adv. for applicant.
Versus

DELHI POLLUTION CONTROL COMMITTEE & ORS.
..... Respondents
Through: Ms. Isha Behel, Mr. Narender Pal
Singh and Ms. Aanya Shrotriya,

Advocates for DPCC.
Mr. Tejas Yadav, Adv. for Ms. Astha
Gupta, Adv.
CORAM:
HON'BLE MR. JUSTICE SACHIN DATTA
ORDER
Y% 29.05.2025

CM APPI..33318/2025 (for directions)

1. This 1s an application filed by the petitioner seeking that the petitioner
be permitted to operate its bakery shop from the premises located at II-
55/16-17, Sadar Bazar, Delhi Cantt., New Delhi-110010.

2. It is pointed out in the application that the petitioner has complied
with the directions contained in the impugned order dated 26.12.2024 issued
by the Delhi Pollution Control Committee (DPCC) / respondent no. 1,
whereby the petitioner was directed to deposit Environmental Compensation
before the DPCC for an amount of Rs.5 Lakhs as per the “Polluters Pay
Principle” for the damage caused to the environment.

3. It is submitted that subsequent to the passing of the aforesaid
impugned order dated 26.12.2024, the petitioner had voluntarily shut-

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 02/06/2025 at 10:12:20
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down/ceased all manufacturing operations/activities from the premises in
question (upper floors) so that there is no occasion for any effluent /
discharge causing damage to the environment. He further submits that
notwithstanding the same, the impugned sealing order was issued on
19.05.2025 by the concerned Sub-Divisional Magistrate / respondent no. 2.
4. As such, the petitioner seeks that the said sealing order be stayed
subject to the undertaking of the petitioner that the petitioner shall only
operate from the ground floor of the premises solely for trading purposes viz.
running a shop of confectionary and bakery items. He submits that the
relevant confectionary / bakery items will be purchased by him from third
parties, and the premises will be used only for re-sale of the same. The said
statement and undertaking is taken on record.

3. In view of the aforesaid, the sealing order dated 19.05.2025 is stayed,
subject to the aforesaid undertaking of the petitioner.

6. The respondent no.s 1 and 2 shall be entitled to inspect the premises at
periodic intervals to ensure that the aforesaid undertaking is adhered to.

7. In case it is found that the petitioner is not adhering to the said
undertaking, the respondents shall be entitled to re-seal the said premises in
question.

8. The application stands disposed of.

CM APPL.33319/2025 (secking permission to file the video recording)

9. List on 08.07.2025.

W.P.(C) 6462/2025

10.  List on 08.07.2025, i.e. the date already fixed.

11. In the meantime, let the reply be filed by the respondents within a

period of four weeks.

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 02/06/2025 at 10:12:20



12. The Delhi Pollution Control Committee / respondent no. 1 is also
directed to take a decision on the petitioner’s application for pollution
certificate dated 21.10.2024 (vide receipt no. 528512738 attached as
Annexure P-11 to the present petition). Let the same be done as
expeditiously as possible.

13.  Dasti.

SACHIN DATTA, J
MAY 29, 2025/cl

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 02/06/2025 at 10:12:20
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